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Ref:- Letter No.DG(G)/8359/2024, dated Og,os.2024

Sir,

. With reference to the above, I am directed to inform you that the LTCpermission that was qranted to f4r. Nur tvtuhammad OOadJf,r Oir"j, oir.District.& Sessions Judge, Gotaghat vide retter no. Hc.vrr-oiigjuulioiolo i.,been withdrawn. Now he has been allowed to avail LtC for tne Of"* O"l,"i 
"f2022-2024 for travelting to Mumbai and nune and return, w.e.i if,t. 

"rl*i", ",13.10.2024 till 20.t0.2024 along with his wife Mrs. fenria V"rrin-A"qiu,
Babhuiya and minor daughters namety t4s. Farin Falak il..r;l;; 

";;r.::i:.^YT:l::* Isubject 
to futfi ins criteria as dependent rirrrv r"ri""f,

oy me shortest Dossible route, as per existing rules.

l4r, Ahmed has also been allowed to draw goo/o as advance pavment
towards his proposed LTC for the block period of 2022_20i+.,,,'* *,,npermission to encash 10 days Earned Leave for the aforementjoned LTC.

Mr. Ahmed may kindly be informed accordingly,

yours faithfully,

,t,"Ll _

fo"fl 
otolo. t a. rr-ou, to 17 2- lo t7 s I 2024 I A.

1. The Principal Accountant General (A&E), Assam, for information.2. Mr. Nur l4uhammad Abdultah Ahmed; Adar. distri.t i iur."ion. .:r09",Golaghat for information.
3. The Deputy Registrar (Finance), Gauhati High Coun, Guwahatr forintormation and necessary action.

L!: Cr1llrt Manager, Gauhati High Court, Guwahati for information with
1...-919:t 

t".l.l9 n-ecessary steps for uptoadjng th,s tener i; 
-oft;;i;i

webstte of this Hon,ble Court.

REGISTRAR (VIGILANCE)

Dated 04th October, 2024
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